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Il THE CENTRAL ADMIHIETRATIVE TRIEﬁNAt, JAIFDUR REINCH,
- JAIPUR
TR o 202 /597 Date of order: Z.2.1908
Fokar Mal at present wprking ae Driver, office of the I.0.W.(C
II), Western Railway, Jaipﬁr

.. Applicant

Versus

Railway, Thurchgate, Mumhai.
2. C.F.M. (), Western Failway, dppoeite Réilway Hozspital,
Jaipur.
2. Chief Acc@unts Gfficer (2), Westérn Railway, <hurchgate,
Mumbai.
4, D.R.M., Western Railway, Jaipur.
. .Respondents
Mr. P.V.Zalla, counsélvfor'the applicant
Mr. T.FP.Zharma, coungel for the rés;ondents
G@RAM% |
Hon'kle Mr. Gopal Krishﬁa,.Vice Chairman
Hon'kle Mr. G.P.Sharma, Adminiztrative Memher
| ORDER

Fer Hon'bkle Mr. Sopal Frishma, Vice Chairman

Applicant, Pokar Mal, hae filed this application.undér

Section 1% of the Administrative Tribunales Act, 1925, praying

for a direction to the respondents to regularizse his services

on any podst in Group- o category.
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. . We have heard the learned counsel for the parties and

have carefully perused fthe recards.

z. The applicant's =2ace -is thst he was appsinted in the
mcnth of June,-l953 as Matcr Vehisle Driver on daily waqges by
the Assistant Enjyineer (C), Fhulera in the Western Railway.
Scmetime in the yesar 1925, the applicant was tranzferred to
Jaigur and he has =since thenv keen working at Jaipur. The
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learned scunsel for the respondente has stated hefore us that
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the applicant is fpresently drawing pay in the scale Ra. 9850-
1500. In view of this. fact, the 1learned counsel for the
applicant has drawn cur attenticon t: paragraph 2 of the Raiway
Board's instrﬁctions dated 5.4.1997 at Ann.AS% which reades as
under:
"2. The question <f regularisation of the casual lakeour
warking in Group 'C!' ecales has been undetr consideraticon
nf the Prard. After careful consideration of the matter,
Pmard have decided that the regularisation 2f casual
labkour working in Group 'C' scale may ke done on the
following lines:
i) All casual‘labour/substitues in Groﬁp—c scales
whether they are Diplema Hzlders or have other
qualificationg, may be given a chance to appear in
examinations conducted by RPE or the Railways for
poets as per their suitability and gualification
without any age bar.
ii) Motwithstanding (i) ahcve, suzh <f the casual

labour in Group-C scales ag are pr

D

sently entitled
for abscrpticn as skilled artisans against 258 of
the promation gquota may continue to ke oconsidered
for absorpticon as such.
iii) Motwithstanding (i) and (ii) akove, all casual
léboﬁr may sontinue to he considered for akbsorption
in Gfoup—D zn the hrasis of‘the numkber of days put
in as casual lakcur in respective units.”

4, Item (ii) clearly provides that the casual labcurs

working against Group-C post can be considered for akscorpticn

agjgainst Group~C posts. Of course thié has to ke dzne in

accovrdance with the senidrity roeition of the perscons claiming

(Z«NRM abssrpticon againet these posts. Vacancies have also to ke
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availakle in crder that they can ke abecrbed againat Group-C
posts Adirectly against the 25% promotion guota.

5. In the cir-umstances, we direct that the respondents
shall concider the aprlicant's case for vegnlarisaticon against
any Group-C post against 25% promcotisn gquota, if the applicant
is found to ke senior enough and he fallé within the =zone of °
congideration depending upon the availakility of vacancy as
rer runles in the light of the provisions contained in item 2
of the Railway Eoard's instructiecons dated 5.4.1737 referred to
above.

5. The 0A stands diepised of accordingly at the staée of
admission. No order as to costs.
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(0.F.3harma) (Gopal Frishna)
Administrative Member Vice Chairman




